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O.A. No, 200 of 2012

Gautam Ch. Swan..... ... . Applicant
Unton of fadin & Ors.__.._ . Respondents

Order dated: 13.03.2012

CORAM:
Hon'ble Shr C R Mohapatra, Member { Admm.)
&
Hon'ble Sho A K. Patnsik, Member{judi )

Heard Mr. NR Routray, Ld. Counsel for the
apphicant and Mr. S K Ogha, Ld. Standing Counset appearing
for the Respondent-Ratways, on whom a copy of this (O A
hias already been served,

-4 By filng this O A the applicant has sought for
the followmng rehef-

“a) To direct the Respondenis to
allow the appheant fo participate m the
process of selection for envolment as
substifute/appomiment . Railway by
extending benefit of order did. 04 .01.2012
passed m (1 A No, 611/2000,

And pass any other appropriate
order. ...

“

3 Vide paragraph-9, the apphicant has also prayed

as an mienm rebet fo direct Respondent No3 to dispose of

the representaiion vnder Annexure-A/8

4 Smee the represenistion of the appheant as at

Armnexure-A/8 15 pendmg with Respondent No 3, we, at this

&



stage, without entering mito the mert of the case. deem it
proper o send the case before the competent authoniy to take
a decision first on the pending representation. As agreed o by
the Ld Counsel for the parties, we direct Respondent No. 3 to
consider the pending representation and pass a reasoned order
within 90 days from the date of recept of copy of this order,

5. With the above observation and direction, the
(.A stands hsposed of,

& send copy of this order, along with copy of the
2.A., fo Respondent No. 3 by Speed Post at the cost of the
apphicant. Ld. Counsel for the applicant undertakes to deposit

the postal requisites by tomorrow, 1e. 14.032612.

ree copies of this order be handed over to the

.,

td. Counsel for the ';;«a{t.i.srs.

MEMI g; dbudl)y MEMBERL




